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Hon'ble Mr. N.Schu, Nenber@a)
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Hedrd ahrl Se.K.Singh, 1earned counsel for the

| applicant. ‘The learned counsel seeks quashlng of a part

of the order contained in Nemo NO. TcC-IS/TFR/93-94,

dt. 08.C6. 1995. 1s<ued under the signature of the then

' D;strlct Telecom Mdnager, Ranch;, by which the applicant

was tranpsferred to Gunla,

2.. - An Interim 'Relief is also souoht in this peti-

. tion to %tay the operatlon of Annexure-A/2 & n/8. After
hearing the learned counsel Shri S. K.Singh, Shri J.n,Pande
sr, Standing Counsel is-reqnested,to take notice of this
.case, and come preparad to. ShOWnCuuSG .(a) why the petition
chould not be admitted and/or disposed .of at the admission
Stdge itself. (b) As to why the stay shall not be granted

as prayed for since the matter is very-urgent.

3. The learned Sr. Standing Counsél is reguested

'ito seek instructions and aj pear on 09.02.1996 with the

consent of Shri S.KSingh,

Let a copy of this order be handedover to
the learned counsel for the parties.

QNL\/)_/

- (¥.Sahu)
o Member (A)



.»

Xtk 2/9.2.96. H&n'bl e shri N, Sahu, Member (A)

~ Shri Manoj Kumar Ambas £3™) learned

counsel for the applicant and Shri J.‘N.Pandey,’

learned 'Standing counsel for the respondents are

-

present. Shri Pandey states that he has not been =

ks,

served with a copy of the appvlication‘till now , 3
) therefor_e, he is not in a position to assist| the
+ Court on the question of interim relief The counsel |
for the appllcant accepts that there was wrong '
service by mistake He is directed to serve a copy

of the application ®r  in the 'c'ourse of the &iayQtS

the learned Standing Counsel. The case is adjourned to

15.2 .96 for hearing on stay. ' ?

( N. Sahu |)
- Member (X)
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3./ 15.2.96.

PR

~< 19 persons: who are hauianlonqér;pariod of

. Aand ip aqcordanca4with,thi&

A%

-
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“ to the Chief. General Miananer:.
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Hon'ble Mr. K.D. Sdha, Member (A}

@ 4

Heard Shrl Se K. Slnnh , the learned

-~ -

counsel for

the appllcant. By thls 3ppllcat10n a prayer is made for

'quaShinQ'thé impuoned ordérs as cbntained

in Annexurs

'i/5 dated 8.6.95 and Annexurs A/8 dated 20.12.95,uhareby

éhévébélicént has Eeéﬁ”éransfer§§d';nd posted as af

opgned_Teleqrgph_&ﬁFice as required. in the

further submits: that the-applicant-is not

‘fumala. The-case of the applicant

is that he

' Q-
~'hasaalréady;seIVBd”Forxmsre-than«tmo years| at t=he neuly

instructions

- ﬁ;containedaim:An@exume 3/ﬂyd3t9d1432u94; The applicant

the incumbent

*who has the lonnestistay at:!Ranchi and there are about

t

{ o - n

to Gumala. The further submxssxon is that

stay at Ranchi

instruction asfat Annexure

A A/3 dated 28. 5 93 he cannot be 31nnled out for trinsfer

the pouwer to

Fix the stfen@th'bf the cadre Is vested in the Chief

General Mananer,

~Telecbm;bdt'theffbsponaent No. 2 has

»iileqq&ix,dgq;gggd h;m;;éwggggquﬁ The leapned cdunsel

for the applicant submits that he has filed a reﬁresentation

o

,,Telecom,

Bihar Circle,

\

a copy of which-is contained.at Annexure A/9 dated 11.1.96,
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requesting him to look into the matter,but he has '-‘

not received any reply with reference to the same.

2. Pursuant to the order dated 5.2.96 , a copy of the

4t T : "

04 was niven to the learned ERNRERR ﬁxx Addl. Standlno

ve

Counsel , Shri P.K. Jaipuriar to seek 1nstruct10ns

in the matter. However, considering the SmelSSikﬁﬁpF

the learned counsel and dFter aoina throunh the

o~

_ayermentgwa.L{amuqﬁrphe view that this matter;pén be

>,disposed_of by niving. a suitible direction to the Chief
vGeneral.quaqer,;Te}ecomr,naihar Circle, Patna , with
~ whom the representation of-the applicant is pendfné,

riehis—eontext to dispogs of the:.above said
o N\

: repfeéentafioh‘bylspedklﬂo and reasoned orde{e {lj
+ dccordingly, 1 hereby direct.the Chisf. enarathananer
~Telecom, Bihar Cir¢le ,iPatna to dispose of the

represantation of the applicant'aé;at Annexure A/9 dated

& .
'31.1296'byﬁspeakinc and.reasongd order within a

:periOd'bF‘bne:hodth”frOm'tHe dafe.cf communication of
this order. The learned counsélyfbf the applicant

oy X
[ I

'submits that he has not yet carried out the order -
j..: D?xtransﬁer*sq~Far,,ﬁﬁatus‘qupgﬁhould be maintained

| tiI1' disposil of his répresentation by the Chief General
" PR . . A . AP . L . ¢ i

‘Manager, Telecom , Bihar Circle, Patna. With this

"observatidn; this case is -disposed of. Let copy of this

’ : " order ‘be handed over the learned:counsel for the parties.
/cBes/ /—‘“’”T/—D. Saha)
Member f\)q 6 ‘
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